
Open Cogr;t.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH ; ALlAHABAl}.

Alleh.'ii tbis the 25th d., !f Aygust 2H!4.

Hen "Ie Mr.Justice S.R. Sin n, V.C.
Hon "M2 N". P.R. Tiw.ri. A&

1. a.c. Kh.re
son Of Sri G.P. Khare ,
Resident Of HOuse N~.936, Kalyani Devi,
AII.h.'.ui.

2. Anil Kum.r son of l.te N.P. Sriv.st.v.,
resident ef 74,_81 South Read,
Railw.y Cel_ny, A l.ha••d.

(By Adv~41te : Sri Anil Dwivedi)

Versus.

Union of India
thr.ugh the Gener411 Min.wer,
N rth Centrill Rtiilw41Y,
He41aQu.rter Off ice,
Allaha •• d.

2. The Gener.l Mlnager (P)
N rth Centr.l Rai lw.y ,
He.d Quarter ~fice, Allahahad.

3~ The Division.l Railw.y Min.ter,
N rth Centr.l Railw.y,
All.h.'eu!.

4. The Division.l Pe.tsonnel Officer,
N_rth Central R.ilway,
All41h••• ci.

5. Tha Division.l Su,erintending Engineer,
North Central lWilway,
All41h.aad.

(By A8vocate : Sri Gyan Prakash)
_0 _R"'p _E_R_

(By Hen "Ie Mr. Justice S.R. Singh, v.c)

He.ra Sri Anil Dwivedi la.rne counsel for the
applicant, Sri Gy.n Pr.kash learned counsel fer the

res~.ndents .nd perused the reCOf s.

~



•
-2-

2. The ."l1c.nt Ne.l w-s initially ."eioted -n

17."5,.1'72 as Inspector of Works in Western Rtlilway in

the ,Cly sc aIe ~ Rs.2e5-281. On 17.12-1976, he was

transferred. t. Northern a.ilway ilnd p sted at Kanpur

as Inspect r et W rks II in the ,ay seaIe of Rs.55@,.75@

00 adhec .asis on 23.".1921 ana clai s to have _een,

lateren, re!Jularised with effect freat• el.el.1984 vise

or()ier doted 28.89.1991. Similarly the 2nd applicant Anil

Kumarwas in1tiCllly QPPointed ClSWayInspector Grade III

in N rthern R.ilway, Kanpur in the pay scale Of Rs.425-7

wl.e.f. 19.eJ3.1976. However, in the year 1979 his cate!!ory

was chan!jecl fro. Perm.ment Way Inspector Grade III te

Inspecter ef WGrksGr•• a-III, from whi.ch pOst ~ was

,romoted to the post of Inspector f Works Grade II n

14.12.1985 which was later-en regularised with effect from

1. 1.1984 vide order ate" 2-,.-9.1'91·.

4. The appliCants later-on staked their claims fer

prometion to the post ef Inspector Of Works Grade-I Jty

means of repr-:esent.tion. It is alleted that vide letter

N•• "'I54-E/EnI~-3/10W.Pt/V ('5) dated 38.85.1986, they

were promote. as Inspect r of Works Grade I in the

pay sc s Ie of Ra.7 ••.• '. (Ra.2H 3200) (BPS) en

a.hoc Jtasis. The srievance of the applicants is th.t

their adhoe services n the post of Inspector of Works

Griuie I u ht t. have _een taken int consider.tion fQr

the purposes f reek.ning their seniority in the cadre

of Inspecter ef " t'ks Grade I, in which grade t~ services

et the applicants were re9ularised w.e.f. 22.18.1"2 vide

order d.ted 23.1 .1992. The a,pli~ants, it appears, filed

O.A. Ne.3 , Of 1'95 fOr redress.l Of their grievarw;es

regdrcling assignment ef seniority in the c.dre Of

Inspector ef Works Grade I. The said O.A. c.ne to Jte

disposed ef by order a-teG 29._ 1.2. 3 giving liBerty

to the .pplic~nts to m.ke • represent.ticn which if
fileQ would Jte cansidereQ ana decieed Jty the respondents
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.y a re5soned order within a period of three months.
It appears that in continuation Of e~rlier representations,
the applicants moved anGther representation dated
23.84.2&83 annexed as Annexure A..l2 regarding disposal
of their represent.tiens with regard t. correctien Of
seniority in co ,lianee Of order aated 2'.~l.2U~3 passes
ay the Triaunal in O.A. NQ.389/95. The Divisional
a-ilway M.nager, Northern Railway, AIl.haD.d submitted
his comments to <:ener.l Milnager (Karmik) N rthern
Railway, Heasquilrter, Baroda House, New Delhi. A copy
of comments has »een ~nnexed as Annexure A-9. It
.ppears th.t the c py of the represent.tion ••tee 23.14••3
w.s sent t the General Milna,er (P), Northern Railway,
He.dquarter Off ice, North Centr.l Railw.y, AII.ha •••• Letter
•••ted ' 85•• 6.2 . 3 (Annexure A-I) was issue informin!!
the .pplicants that there w.s no order of Railw.y
ao.rd on the basis of which, the applicants oould not
assi~n seniority with effect from the ate of their
.dhoc premotions. The letter dated 5 ••'.2' 3 appears
to »e in form Of the comments. In our .pinion, the
represent.tion ought to have »een decided ay the
General l~naler (P), North Central &iilw.y, Headquarters
Off ice, All.h"ad.

4. Ace rdingly the O.A succeeds .nd is allowed in-part
with • direction that the represent.ti n a.ted 23.14.2 ID3
shall ae considered .nlldisposed of Iby Gener.l Mina~er (P)
NOrth Centr.l Railwily, He.dquarters Office, AIl.haDiid .y

means Of • reasened rder. The erder-cum-1etter d.tee
85. 6.2 3 f Division.l Persannel Officer, North Central
R.ilw.y, AlI.h.».d may .e t.ken into consider-tion as if it
is ay way of ceanents to the representation filed .y the
.pplic.nt .nd it sh.ll not ae construed .s a fin.l oreer.

~
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Ner shall it lie .inding en the General Minater (p) Nerth

Central Railway, Allaha.ad whe shall renaer the decision

within feur weeks froID the •• te of race ipt Gf a ceJty

f the erder.

Ne cests.

Mini5h/-


